423 Written Answers
RI-IHHT TF SR T R

288 = qE WS . FaT R
HAY gg T F FIT F4 o ¢

(%) a1 77 o= & fF Na=-3s3=
AT AT I AEST A9 FT T 4T
VT {850 § @\ oy 9T

(=) = 7g o 9= & f @ o
Fa9 @A wfear agl g § AR
Fard mfeat 78 sgdr ; AR

(1) =fz &, @ ITF FAT FI
g0

@ A (st TRE &) :
(%) strat

(@ ) = (7). srast =wifaw
QAT ISAT-NIA T H AT
agri & IgW@ AT § YAy Tar § v
W ARW ¥ @3 g3 AT A
TEATAT ST qF | T§ €A I qaAT
R Wi miegr fafey s §
QYA A | AR A
oy mifgal & Fifaw ¥ fad agh mieat
war & )

Water Supply Scheme for Agartala

200, Shri Bangshi Thakur: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that due to
want of water-works engineer, the
implementation of Drinking Water
Supply Scheme of Agartala, Tripura,
is being delayed; and

(b) if so, when that difficulty is
expected to be overcome and by what
time the scheme is expected to be
.operated?

The Minister of Health (Shri Kar-
markar): (a) No,

(b) The scheme is expected to be
‘operated by the end of 1963.

NOVEMBER 21, 1961

Papers Laid on the

Table 424
Dislocation of Traffic on Eastern
Railway

 Shrimati Mafida Ahmed:
201 J Shri P. G, Deb:
Shri Arjun Singh Bhadauria:
1Dr. Ram Subhag Singh:

Will the Minister of Railways be
pleased to lay a statement on the
Table regarding (i) the dislocation of
passenger and goods traffic on the
Eastern Railway due to recent exten-
sive breaches; (ii) total loss to Rail-
ways; and (iii) arrangements made for
the stranded passengers?

The Deputy Minister of Railways
(Shri Sahnawaz Khan): A statement
furnishing the particulars is laid on
the Table of the House [See Appendix
I, annexure No. 15.]

12 hrs,

ARREST AND RELEASE OF
MEMBER

Mr. Speaker: I have received a tele-
gram from the Police ‘Superintendent,
Ernakulam. I got it yesternight. 1t
reads:

“MP TCN MENON REMOVED FOR
PICKETTING ERNAKULAM COL-
LECTORATE TODAY 1045 HOURS
BY POLICE UNDER KERALA
POLICE ACT SECTION 38 LET OFF
11.45 HOURE".

12:04 hrs,
PAPERS LAID ON THE TABLE

Notifications under the Indian Tele-
graph Act

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): I
beg to lay on the Table a copy each
of the following rules under sub-sec-
tion (5) of Section 7 of the Indian
Telegraph Act, 1885:—

(i) The Indian Telegraph
(Eighth Amendment) Rules, 1961





